
43 nt t1 t d A S 31, 19S1 ((nited Nltina 
nvettion). Bin 

Shri Salyasadhan hakroorty 

aartheid. Now will the hon. Minister 
kindly exlain this n that case, how 
is it that a s all ower, the hite i-
nority, is rulini that country actually 
in the ace  o such assive unity 
against aartheid hat is the reason 
or that 

PR . N. . ltAN A ( untur) ust 
re e er. hat ha ened in ndia 
eore Mahat a andhi 

S R P. . NARASM A RA  Sir, 
. the Security ouncil, whenever 
n . d th 
sanctions are sought to e a he, e 
 roosal to i ose  sanction is vetoed. 
Now  in the eneral Asse ly  we 
have an overwheling a.ority. t 
that aority is o no avall when it 
coes to ractical stes. n  ta  
his is a vicious circle in hih tls 
 atter is oving. hat is why  said 
tha t  can see certain Sy tos, and 
certain signs o the citadel o aar-
theid at least shaking, i not coing 
down i ediately. hereore, let us 
at least on this oint not indulge i.n 
oleics any longer. et us try to er .. 
suade ore and ore o those countries 
who till yesterday were not in a ood 
tosu ort, ut today, see to e in a 
etter ood  to su ort. heir ideas 
see to e undergoing a change. here .. 
ore, the a roach now should e one 
o ersuasion. e have seen tis con-
 r-ontation in the N and elsewhere. 
his has not really given us any rac-
tical results at all although al ost the 
whole o ankind is ehind tis ove. 
Still, in ractical ters, results have 
not coe. oday we are ale to see 
o e signs o i rove ent. hereore 
 would a eal to the ouse that the 
new situation which we are ale -to 
see to so e extent should e enaled 
to ructiy. -. 

MR. ARMAN he uestion s 

hat the Bill, as a ended, e 
assed. 

he otion was adoted. 

MR.  ARMAN he Bill, as a-
ended, is unani ously assed. 

-

1.11 hr. 

 S PPN (AM ND-
M N) B  

 MNS R  SnPPN 
AND RANSP R (S R 
RA PA )  eg to ove 

that the Bill urther to a end the 
Merchant Shi ini Act, 198,  oe 
taken into consideration. 

Sir-with your eriSSion  would 
like to say a ew words while ovin, 
the Merchant Shi in (A end ent) . 
Bill, 1981 or consideration and ass-
ini o the sae. he Me-rchant Shi-
ing Act as it is, does not rovide .or 
a cooerative society to own erchant 
shi. Section 1 o the said Act dees 
only those shis as ndian shis which 
are owned y a citien o ndia or a 
co any which satisies certain condi-
tions as stiulated in the section. 

Recently,  a uestion arse as to 
whether a cooerative society could ac. 
uire shi within the eaning o Sec-
tion 1 o the Merchant Shiini Act. 
198. A rial entral ooerative So-
ciety in ar Nicoar called Ms. llon 
inengo iited desired to acuire a 
shi or arketing its a t a  ro.-
ducts and su ly consu er goods to the 
inhaitants o ar Nicoar rou o 
slands. he usiness used to e car-- -
ried on reviously y the Nicoar o-
ercial o any,  a registered ir 
owned y Ms. Ra ines, who owned 
a shi called .v. Saeena. Suse-
uently, the usiness was transerred 
y M.S. Ra ines to the rial ooe-
rative Society who wanted to acuire 
a vessel to ary on the activities. 

hen the uestion o grant o eris-
sion to the ooerative Society or ac-
uiring the shi was considered it was 
ound that the Society did not ull 
the reuire ents o Section 1 o the 
Merchant Shi ing Act as it wasnet-
ther a citien nor a co any. his 
Ministry has een advised that only an 
a end ent to Section 1 o the Mer-
chant Shi ing Act would ake it os-
sile or a cooerative society to acuire 
a shi. 
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rant o erission to the cooera-

tive societies to acuire sis will e 
in the ulic interest. he Nicoar 
District is ri arily inhaited y the 
Nicoari and Shor en o  lhe ac-
uisition o a cargo vessel will rovide 
this t.rial aex cooerative  society 
with their own shi ing inrastructure 
or trading with the ainland arid will 
hel estalish . su ly and arketing 
distriution syste in the Nic ar Dis-
trict without deending on any other 
co ercial shi ing lines. 

his al1lendent. aart ro heling 
 aore- entioned society will enale si-
. ilar cooerative societies to acuire 
shis and serve ulic interests. ak-
ing these into consideration the re-
sent -Bill is introduced in this Session 
() the Parlia ent. . 

t ay not e out o lace to en-
tion here that this Bill was introduced 
.on th March, .19,9 in the ok Saha, 
ut due to Parlia ents dissolution, t 
lased.  .   .   .  ,  , 

n the circustances, 1 no ove the 
Motion 

i) that the Bill urter to a end 
, setion 1 o the Merchant Shi ing 
Act e taken into consideration and 

(ii) that the Bill e also assed. 
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hair 

 it, l n1  1 t  

   t  ctl  trtc  

     1   

r     i  

t  1    ii, c 11   

(    i  lS  

  .1  1  u-it   

1       , 

      1 

t    t,  i 

, , 1 1 
 n   i   . 

1  

l     r A  

 1    ito io 
lniir i     1 

 ctl   it tt 
 r   t t 

   (i arn it  al tr 0  0   

wi  l   i  

 

 a        

t 1  it c     i 
41it41 ct     10() 

   iii   in 
 ttil 1t  ct   iii t 
 a  it  -r iiin  ct  

   t   11  

t   

a  t  
illrtl4 t,  t  t t   

   e    

,,   i  -    

,  Alet  i   

 il  ,,  ct 1   

    t-cti(t i 

      t.rrn  
 1  t       

 l( tl(l11 tit t t    . 

 it   ,   

       

,    ,  l1or  

. ,   i      

    11 itt 
it t  i (    u 
ii     1t lt vl  
11irt  4 i  i  ill i ii i 
t, i31 i til on ctil   



49 Merchant Shi ing B ADRA 9, 1903 (SA A) (Arndt .. ) Bill 430 

i1i   1wr , 1    

n   it 1     

  il1  t  r.,    

ttl   1       

-lit il  1  1 1 t  nrr 
 ,  irt i  ar n t  

ir irnr   t  1  iili  

 t ( 1,  ili i 
ir, t trt t  ,   

    trcrl ,   ti 

 i    a   i  

 , 1t i itl,  

l ci i   

 ii   ill  uc 
   ,  li  eRn 

    irn    

 wA  i a   i 
iro ,   a    li 
 ili i t rnti   

ttr   1  i1  

-ll i) riio  citrr  

  1l   1   i i 
tn SA1    

S R  MAN RANAN  B A A 
(Anda an and Nicoar slands) Mr. 
hair an, irst o all,  like to congra-
tlate the hon. Minister who has ilot 
ed this Bill.  his Bill has got a ack-
ground or history, the history o the 
ackward and re ote isolated terri-
tories. n 19 the trials o ar Nico-
ar, where there was a onooly o 
traders, decided to take over the en-
tire trade o that island in their own 
hands. But as you kow, the islands 
are having cetain co unication 
handicas due to soe ottlenecks and 
without acuiring a shi o their own 
it is not ossile to sell out their ro-
ducts and to send their roducts out-
sidc the island and get their needed 
essential co odities. he llan in 
engo Society-it eans entral ooe-
rative o t nt d to the g.ov-
ern ent o ndia tie and agan that 
the ar Nicoar tials wanted to uy 

a sea-worthy  vessel. But the Min-
istry o Shi ing and D. . Shi ing 
oined that a  cooerative  society 
under the resent Merchant Shi ing 
Act cannot  acuire a  vessel, orget 
aout running a shi they could not 
even acuire a shi. ro that tie 
onwards the islanders started rere-
senting. his was also one o the de .. 
ands when  was asting in the An-
da an Nicoar  slands in 199. 
hereater, the overn ent o  ndia 
decided to do it and in 199 Mr. hand 
Ra rought a Bill to a end the Me 
chant Shi ing Act. But the ouse 
was soon dissolved and it could not e 
assed. he Minister, ater the new 
overn ent took over, was trying to 
get this Bill assed. During last ses-
sion also, it could not e done.   was 
looking at the Minister every day, ut 
de to soe reason or other, the Bill 
could not coe u.   a ha y that 
at last the Bill has coe u or con-
sideration o the ouse. 

he Bill has a very liited urose 
to a end Section 1  the Merchant 
Shi ing Act.  hereater, there are 
soe conseuential  a end ents  to 
sections , ,  9, 4, 40, 40, 41 431 
and 441. he hon. e er ro the 
other side rightly said that this Bill 
should e a licale  to the whole 
country and not to Anda ans  alone. 
Naturally he will realise that any Act 
assed y Parlia ent is not conined 
to any articular territory, ut it is 
or the whole  o ndia. Because the 
trials o ar Nicoar the oorest 
eole o the country, to  the initia-
tive to rocure a vessel, that is why 
erhas the Minister has kindly n  

tioned their nae, 

he Merchant  Shi ing Act  is a 
co rehensive  Act  to regulate the 
rocure ent and running o erchant 
shi ing vessels.   ully agree  that 
ater the increase in r shi ing ton-
nage, the nu er o shis went u. 
here are assenger shis, cargo veS-
sels, ulk carriers, oil tankers and so 
D. Naturally, when ourshi ing has 
roved consideraly, it is necessary 

to see that the entire Act is o

hensively aended. 



431 ooting o o i ... 
allahhai Patel 

A S 31, 1981 nation arrier 

Shri Manoranan Bhakta 

he hone Me er  o osite reerred 
to sea an and asked what will ha-
en i a cooerative society urchased 
a vessel. 

MR. ARMAN  think y -would 
like to continue to orrow. 

S R MAN RANAN  B A A 
es. 

MR ARMAN  ou ay con-. 
tiuuetoorro . he ouse will n  
take u the hal-an-hour discussion. 

1.30 rs. 

A -AN - R DS SS N 

N  MBNA N ARR R 

 A AB B A PA  

MR.  ARMAN he ouse will 
now take uP the al-an- our Dis-
cussion. 

S R BAP SA B PAR AR 
(Ratnagiri) Mr. hair an, this al .. 
an- our Discussion Briles ro the 
rely given to Starred uestion No. 
9 on 0th August 1981. he uestion 
reads  

l (a) is it a act that a co ina-
tion carrier allahhai Patel go-
ing to aan ro isakaatna, 
--was looted y irates when it was 
assing through the Phili channel, 
o Singaore 

() i so, the details  thereo 
and 

(c) action taken y overn ent 
in the atter , 

he rely was given y way o  a 
state ent, which was laid on the 
ale o the ouse.  As the uestion 
was not reached, no su le entaries 
could e askd at that articular 
tie. 

his state ent, inter alia, entions 
any thingS which  ind so ething 
like a cock and ull story. he tate-
ent says  

 .... a ro ery took lace on the 
v Ssel while she was transisting 

( A Dis.) 

aout 9--10 iles away ro Singa-
ore Port through Phili hannely 
Singaore Straits on 1--81 at 
1.30 hrs Singaore tie. he acts 
o the caSe are that three ar ed 
ro ers oarded the vessel  using 
lines with hooks while she wa 
steaing at ull seed. hey cae 
un.noticed straight on the atains 
Deck and entered ,the atains 
cain. hey de anded the keys 
o the sae and, on not inding , the 
sae, they took o t.e  

ro the Masters wie and ,tansac- . 
ked. the cain cu oard or roohey 4 
and valua-les. hey were ,ar ed 

with long knives anu sa ura., hey 
took all the ersonal currency o 
the Master. 

eaving the details .the urther state-
n  is still ore n t n t  

he loss in ndian ruees cur-
rency on account o the eiltire ro-
erty taken away y ro ers is 
esti ated at aout Rs. i, -. -
ediately on their a n  hi. cain, 
the hie icer inor ed the Mas-
ter on the Bridge- Ater taking 
necessary recautions, . a thorough 
search was ade ut n one . was 
ound.   

his is what surrises e ore.  e, 
hon. M ers  o Parlia ent .. are ask-
ed to elieve that when the hi was 
steaing at ull seed o the Singa-
ore rt at 1.30 hours, these ro-
ers ca -we do not know whether 
they ca e y oats or they cae 
swi ing-they oarded the shi, 
not only that, they were not os-
tructed, they had ull access to the 
atains cain. they went there, 

t  ransacked the cain cu oard, 
looted the lace, took soe orna n 
and soe gold and soe n , 

and they vanished, 

hen   read this articular state-
ent,  thought  was reading storieS 
r  the Araian Nights. lti ately, 
when  read the story aout this 
an n ,  thought that this is the 


